
I  CENTRAL ADMiniaTRATlVE TRIBUNAL
\ JABALPUR BENCH, JABALPUR

Caravs Building, 15, Civil Lines. Post bag No. 6, JABALPUR - 482 001

Dated

Registration

Appll ant (s)

VERSUS

Respondent (s)

A copy of the ORDER ...passed by the Hon'ble
Tribunal in the above mentioned case is forwarded herewith for necessary action.

To. ^(3^(nseJ

Deputy Registrar (J)

ORDER

\\ - ^5

14.10,97

Corarai

Shri Pratul Shukla for the applicant.

The Tribunal dtclded the matter O.A.no.
122 of 1994 and passed tte following order on
29.4.97
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